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Appellant is absent.  No one represented it.  On perusal of order-

sheet, it is noticed that three adjournments were granted to the appellant 

since 4th March, 2021.  Pre-deposit was waived of on 30.04.2012 as 

appellant had already paid the duty demand alongwith interest and a 

portion of penalty and appeal was filed challenging the remaining portion of 

penalty of Rs. 2,85,310/- besides merit.  Order passed by the learned 
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E/591/2012 

 

 

 

 

Commissioner (Appeals) indicates that immediately after audit objection, 

the duty alongwith interest were paid and Show-cause notice was issued 

essentially to regularise the payment made on 10.02.2008 with additional 

proposal for penalty under Section 11AC.  Be that as it may, when the 

appellant is not appearing to pursue its case there is no point in going into 

the detail that would prevent him from reknocking the door of appellate 

authority. 

 

2.   As none present for appellant and matter has been, number of 

times, listed and adjourned on request of appellant, we do not find that 

appellant is interested to pursue this appeal further.  The appeal is 

dismissed for default and non-prosecution in terms of Rule 20 of the 

CESTAT (Procedure) Rules, 1982.   

         
(Pronounced in the open court) 
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